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 Heard learned AR for Revenue. 
 
2. Revenue has filed this miscellaneous application, seeking 
for withdrawal of appeal in view of the instructions issued from 
F.No. 390/Misc/116/2017/JC dated 22.08.2019 by CBEC.  I find 
that the disputed amount involved in this appeal is 
Rs.33,07,077/- and as such on the ground of monetary 
limitation the appeal cannot be entertained by the Tribunal.  
Therefore, the prayer made by Revenue is considered and 
accordingly, the appeal is dismissed as withdrawn.  
Miscellaneous application filed by Revenue is disposed of.  
 

(Dictated and pronounced in the open court) 

 
 
 
 
 
 

 
 

(S.K. Mohanty) 
Member (Judicial) 
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